
UTTAR PRADESH SHASAN 
Goran ANUBHAG $ 

‘The Governor is pleased to onder the publi- 
ce tion of tke fol'owing English tronelation of 
notification no. 103/1/2 89-CX-38(I), dated July 
31, 2000 for general information : 

No. 108/4/289 —CX-8(1) 
July 81, 2060 

WHEBEAS the promises nemed, detailed and 
described in tte Schedule given below is a 
place usedfor Petrol supply a work for purposes 
of a public character; 

AX”? wBEREaS information with rospect 
thereto, or be ces suction or obstiuction there- 
of, or in‘erfelence thelewith, would be useful 
to 8n enemy; 

Now, THEREFORE, in exercice of the powers 
under sub-clause (d) of clause (8) of section 2 
of the Indian Official Secrets Act, 1923 (Act 
no. XIX of 1923)read with Government of 
Indis. Ministry of Home Affaire, notifies tion 
no. 6.0. 1282, dated May 4, 1968, the Governoy 
is pleased to declare the premises named, de- 

tailee and described in the Schedule given 

below to be a ‘Prohibited Place’ for the pu! pose 

of the said Act, and is{urther pleased to direet 

that a copy of this notification in Wnglich 

and in the vernacular of the lovality be affixed 

to the said premiees: 

Schedule 
  

Specification of the prohibited place 
  

Q.P. Station (85’ x38’) Indian Oi! C or pore tion 

Ltd., Brauni-Kenpur Pipe Line, Villege 

  

  

Pahari Bbojpur, Police Station Parari, 

District, Mirz@pu. ‘ ‘ 

In East— Road 

In West— Plot No. 535 

In North — Plot No. 585 

In S uth— Plot No. 535 

By order, 

KUSH VE RMA, 

Sccretary, 

. Mesty—Bablished in the User Pradesh @azetie dated 284-2000 Part J, 

Cepy torwerded fcr information. 

P.S.U.P.— 6 General (Gopan)—25-10-2000—60 (M)


